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iW THE central ADPlINiSTRATIVE TRIBUNAL
principal ̂ NCH : NEy DELHI

0»A.1393/96

This the 31 st day of January91997,

HON«BLE SHRI S,Ro AOlGEp P1EP1B£R(a).

HON'BiE CRoA.UEDAUALLIs PJEPIBER(J),

Sho Subhash Chandp
s/o ShoT,Re NsQar9
R/o No.C-Il/llp
Radartgirp

- Weu OelhiH 10062e oo«a9oa» Applicant,

(By Advocate Sh,S,PloRattanpaul)

Voreua

10 Union of India through
Secretary Departcnent of
Youth Affairs and Sports p
fiinistry of Huftian Resourco Developmentp

;f Room No.lOZp C.yingp
p  Shastri Nagarp

New Delhi-IIOOOlo

2o OyoSecretary(A) Departmant of
Youth Affairs and Sports p
C^inistry of Human Rosource Oovelopcaentp
Room No,51 Op C,Uingp
Shastri Nagarp
New Delhi,

3, Under Secretary(A)Department of
Youth Affairs and Sportsp
Pliniatry of Human Resourco Developmentp
Room No.A-G, C,Uingp

/  Shastri Nagarp
Dolhi, ,,, 0 0 0 ,,, Respondents,

(By Advocate Shri Pladhav Paniker)

ORKR(Oral)

By Hon°blo Sfaxi SoR,AdiQe,Flember(AK

Heardo

2o Shri fiadhav Paniker alonguith departmental

representative Shri 3ai Prakashp S,Q,pDepartment of

Youth Affairs and Sports ̂ states that the respondonts

uould have no objection in re*^ngaging the applicant as

Safai Kramchari with immediate effect.

3, ye direct accordingly^Ihereafter it will bo opon
to the applicant to work out his rights for granting him

temporary status and regularisation, in accordance with

o«tent rules and. instructions on the subject,

(OR.A.VEOAVALLI)


